
3849   Calling attention to a matter       [2 1 AUG. 1968 J     of urgent public importance  3850 
 

t[PAY SCALES   OF   JAILORS   IN BIHAR 

1167. SHRI REWATI KANT SINHA: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) what is the respective number of 
Jailors and Assistant Jailors in Bihar and what 
are their scales of pay; and 

(b) whether the demand for enhancement 
of status and pay scales of the Jailors and 
Assistant Jailors is under consideration of 
Government and if so by when a decision is 
likely to be taken in this matter?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a)The 
required information is as follows : 

(i) No. of Jailors—25 Scale of 
Pay—Rs. 230—450. 

(ii) No. of Assistant Jailors—116. Scale of 
Pay—Rs. 130—225. 

(b) No such proposal is un'-er con-
sideration of the State Government at 
present.] 

ENQUIRY  RE   STARRED  QUESTION 
NO.  569 AND CALLING ATTENTION 

NOTICE 

 

MR. CHAIRMAN : Mr. Rajnarain, the 
question time is over. You can tell me about 
this in the Chamber. 

CALLING ATTENTION TO   A   MAT-
TER OF URGENT PUBLIC 

IMPORTANCE DEMONSTRATION BY STATE 
GOVERNMENT EMPLOYEES IN NEW DELHI 
SHRI BANKA BEHARY DAS (Orissa) : 

Mr. Chairman, 1 beg to call the attention of 
ihe Minister of Home Affairs to the 
demonstration by a large number of State 
Government employees from all over the 
country in New Delhi in connection with their 
demands for a need-based minimum wage, 
national formula on dearness allowance, 
stoppage of retrenchment and victimisation 
and grant of trade union tights, and the 
Government of India's attitude thereto. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, The All 
India State Government Employees' 
Federation observed "De-mands Day," on 19th 
August, 1968. They took out a procession 
numbering roughly  about two  thousand  at  
about 
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[Shri Vidya Charan Shukla] 
12.00 noon from Mazdoor Park near 
Gurudwara Bangla Sahib. Besides a number 
of Central Government employees, batches 
from J. & K. Punjab, Uttar Pradesh, Andhra 
Pradesh, Madhya Pradesh, Bihar, West 
Bengal, Maharashtra, Rajasthan, Kerala and 
Mysore and some dismissed police per-
sonnel of Delhi participated. The procession 
terminated with a rally (attended by about 
3,500 people) at the Boat Club Lawns near 
Krishi Bhavan. The rally was addressed by a 
number of speakers including some 
members of Parliament. At the rally the 
Speakers exhorted the State Government em-
ployees to join the Central Government 
employees in the proposed token strike on 
September 19. Resolutions were adopted 
demanding Central rates of dearness 
allowance for State Government employees, 
stoppage of victimisation etc. 

The stand of the Government of India has 
been that it is entirely for the States to 
determine the emoluments of their employees 
having regard to their resources and policies. 
In the Conference of Chief Ministers held in 
April 1967 and in the discussions held with 
the Chief Ministers in July 1967, the Deputy 
Prime Minister had reiterated that it was not 
possible for the Centre to give any assistance 
towards the extra cost of increased dearness 
allowance as the cost of State administration 
had to be paid for by the State Governments 
themselves. State Governments have to run 
their own administration within the field of 
authority laid down by the Constitution and it 
is for them and not for the Centre to look 
after their staff. In reply to requests we have 
been informing the State Governments that it 
will not be possible for the Government of 
India to bear any part of the expenditure on 
increases in dearness allowance granted or 
proposed to be granted by the States to their 
employees. 

All the issues mentioned in respect of 
State Government employees are for 
consideration by the State Governments. It 
will not be possible for the Government of 
India to interfere and make any suggestions 
to States in these 

matters which are within the sphere of State  
administration. 

SHRI BANKA BEHARY DAS: Mr. 
Chairman, it is the usual answer that the Home 
Minister has given today in the House. The 
Minister should know that the demands of the 
State Government employees are not because 
of any fault of the State Governments only. It 
is the Government of India that have up till 
now failed to keep down the price level. May I 
remind the Minister that, even the first Pay 
Commission that was instituted by the 
Government of India recommended and 
expressed! the hope that the Government of 
India will be able to stabilise the price at some 
level. And this had reactions on the State 
Government employees. Since then we are 
finding that the price level is going up only 
because of the bad and retrograde fiscal policy 
of the Government. For that the State Govern-
ments should not suffer and be asked to pay a 
penalty for the wrong policy that the 
Government of India is pursuing. 

Secondly, whenever there is a rise im the 
Central Government pay and dearness 
allowance you cannot discriminate and put the 
burden on the State Government employees  in 
the  same town where both the Central 
Government and the  State  Government  
employees  live together and demand all 
sacrifice from the State Government employees.   
That is why it is the moral responsibility of the 
Government of India; may be the Constitutional  
and  legal .responsibility might be that of the 
State Governments. But  because  of  these  
actions   of   the Government  of  India   it  is  
the  moral responsibility of the Government.    
So in view of the trouble that   they   are going   
to   face   in  the   coming    future which may 
create a condition which is not    congenial for    
democracy in this country, may I know from the 
Government  of India,  particularly  the Home 
Ministry,  whether  they  will  take  the 
initiative in the matter ?    The Cabinet should 
consider over this serious situation  that  is  
going to  happen   in  this country   and   revise   
their   policy   and! give adequate grants to the 
State Governments  so  that  they  can  meet  the 
demands of the State Government employees in 
this respect. 
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SHRI VIDYA CHARAN SHUKLA : The 
price level in the country has been going up 
for a variety of reasons, not strictly and not 
entirely within the control of the 
Government of India as such. That is why I 
do not accept any responsibility, moral or 
otherwise. 

As far as the question of the grant of 
dearness allowance to the State Government 
employees is concerned, I have made the 
position and policy of the Government of 
India amply clear ia my statement. 

As far as the question of discrimination 
and other things are concerned, the 
discrimination is inbuilt in our Constitution; 
we cannot handle the affairs of the State 
Government employees. The Constitution is 
very clear in this matter and that is why the 
question of avoiding a situation which is not 
congenial to democracy does not arise. I 
agree with the hon'ble Member that we 
should all, including the hon'ble Member 
and his Party, make an effort to avoid that 
situation from arising in the country. 

SHRI BANKA BEHARY DAS : Mr. 
Chairman, I am very astonished to hear the 
hon'ble Minister. Because of this planning 
most of the Plan projects of the Government 
of India and the State Governments are 
dovetailed together. I am giving you an 
instance. Take the case of the Community 
Development project. Virtually the 
Government of India imposed this project on 
the State Governments and the State Govern-
ments are to bear the burden, including the 
share of their salaries and dearness 
allowance. Now the Community projects are 
vanishing gradually and all these people are 
becoming unemployed. After serving for 15 
or 20 years they are being thrown to the 
wolves of unemployment and hunger. In 
view of these facts may I know from the 
Government of India whether it is not a fact 
that because of this unproductive 
expenditure on this project the establishment 
costs have gone up mainly because of the 
Government of India ? You cannot 
completely avoid the responsibility under the 
ccver of the Constitution  that the  State  
Governments   are 

autonomous and they may do whatever they 
like. Because of these facts the unemployment 
problem is also raising its head. Many of the 
Government servants are being retrenched 
everywhere. I know about my State of Orissa. 
In view of these facts may I know from the 
Government of India whether they are 
evolving any policy so that not a single State 
Government employee is thrown to the streets 
as a result of the wrong policies of the Gov-
ernment of India and the projects that you 
have imposed upon the State Governments? 

SHRI VIDYA CHARAN SHUKLA: The 
very premise of the hon. Membar is very 
wrong. We have not imposed anything on any 
State Government. Whenever any Central 
project his taken place in any State 
administration, that has been with the full 
agreement and concurrence of the State 
Governments. It is very wrong to presume that 
there has been any imposition or force by the 
Government of India in such things. Therefore, 
the question of having any moral responsibility 
or any responsibility whatsoever for such 
things is not of the Government of India. 
Regarding the other things, I have already 
made the position of the Government of India 
clear. 

SHRI SUNDAR MANI PATEL (Orissa) : 
Who initiated this Community Development ? 

MR. CHAIRMAN : Let me go on ac-
cording to the procedure that is being 
followed.     Mr.   Subramania  Menon. 

SHRI K. P. SUBRAMANIA MENON 
(Kerala) : Sir, this is a very serious matter. It 
concerns about 3.7 million employees of the 
State Governments. As you know, most of 
these employees are living on the poverty line. 
Many of them get less than Rs. IOO a month. 
How do you expect them to live in this 
country with less than Rs. IOO per month ? 
Now, if the whole blame is put on the State 
Governments, as we know, Sir, the State 
Governments have not got much of resources 
and all the elastic revenues are with the 
Centre. Whatever may be the Constitution, 
whatever may be the financial arrangement,  
the fact  remains that  in  India 
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you have to take the Central Government 
employees and the State Government 
employees as a whole. You cannot 
compartmentalise them into Central 
Government employees and State Government 
employees. As a matter of fact. . . 

MR. CHAIRMAN : You are making a 
speech. I think you ought io put questions for 
clarifications or give suggestions. If you begin 
making speeches, it becomes impossible for 
the Chair to conduct the business in a proper 
manner. Please try to follow my suggestion. 

SHRI K. P. SUBRAMANIA MENON : 
Yes, Sir. A number of these employees and 
their associations agitate for higher wages and 
all that. Thousands of them are victimised; a 
number of them are sent out. I would have 
expected that the Central Government would 
come forward to help the Siate Governments 
to meet at least partially ihe demands of their 
employees. This has been recommended by a 
number of Finance Commissions, Pay 
Commissions and so on. I would, therefore, 
ask the Government what they propose to do 
in this critical situation when the State 
Governments are unable to meet the demands 
of their employees which are just and which 
should be met. 

SHRI VIDYA CHARAN SHUKLA : I have 
already made clear what we propose tc do in 
this matter. It is not that we are not aware of 
the hardships and the difficulties that are 
caused to Government employees here in the 
Centre or in the States. I have already 
explained the constitutional arrangements and 
the respective spheres of responsibility. We 
cannot accept this position that the employess 
of the State Governments and the Government 
of India employees should be taken as a whole 
and dealt with as such. It is not the position 
and we cannoi accept it. 

SHRI Z. A. AHMAD (Uttar Pradesh) : I 
would like to ask a few questions. In view of 
the totally unsatisfactory answer given by the 
hon. Minister and in view of the fact that the 
Government is patently pursuing a haphazard, 
casual and unprincipled policy 

on this question, I would like to ask the hon. 
Home Minister whether he realises that the 
situation is extremely serious, that the hands 
and feet of the Government are extremely 
restless and that it is a very sorry state of 
alfairs that the Government should be faced 
with a virtual revolt on the part of its 
subordinates. Does he realise that fact ? That 
is numebr one. Number two, does he know 
that the Fifteenth Labour Conference, held 
abciu 10 years ago, had agreed unanimously to 
evolve a need-based minimum wage for tbe 
employees   .   .   . 

AN HON. MEMBER: The Government 
have agreed. 

SHRI Z. A. AHMAD : Yes, the Gov-
ernment have agreed. 

MR. CHAIRMAN : "Have noc the 
Government agreed ?"—put it that way. 

SHRI 7. A. AHMAD: They have agreed. I 
want to know whether, after having agreed, 
what steps they have taken to evolve such a 
need-based minimum wage. Thirdly, I would 
like to know whether the Government realises 
the urgency and the importance of evolving a 
national formula for dearness allowance in 
view of the fact that different States have 
different rates of dearness allowance. In view 
of all that, will the Government agree to a 
proposal that representatives of the Central 
Government and the State Governments 
should sit together and try and evolve a 
common policy on this vital question ? Failing 
that, the Government, I am sure, will be faced 
with all sorts of strikes and agitations and 
trouble in various parts of the country. Lastly, 
Sir, I would like to know whether the 
Government is aware of the fact that in the last 
meeting of Ihe Consultative Committee for 
UP., there was a unanimous recommendation 
by the Members that the Government em-
ployees who were retrenched or against whom 
action was taken by the Charan Singh 
Ministry, in view of the fact that they have 
expressed regret or they have given assurances 
that they will not resort to that type of action 
which they had resoirted to earlier, should be 
re-instated.    I want to  know  why  in 
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view of the unanimous recommendation of the 
Consultative Committee, these 159 employees 
who had been removed, dismissed and 
discharged, have not been taken back and 
whether the Government is going to take any 
steps in this direction. 

SHRI VIDYA CHARAN SHUKLA : Sir, it 
will be the duty of all of us to avoid any 
serious situation as far as this matter is 
concarned because it will not be in the 
national interest that there should be such 
trouble and strikes and such activities 
amongst Government employees, whether in 
the Central Government or in the State Gov-
ernments. 

As far as the question of need-based 
minimum wage is concerned, we are taking up 
this question as far as the Government of 
India employees are concerned and the hon. 
Member, Dr. Ahmad, knows about the 
progress in this matter and how it is going on. 
But I am not able to say anything on this 
matter as far as the State Government 
employees are concerned. I have already 
made it amply clear in my original statement 
that we can think about the Central 
Government employees, but we cannot 
integrate the problems of the Central 
Government employees and the State 
Government employees and then think about 
it. It is not possible for us to do so and we do 
not propose to do so. 

As far as the question of the U.P. 
Consultative Committee recommendations is 
concerned, I think this matter was referred 
mentioned to the Home Minister yesterday 
when certain Members of Parliament met him, 
and we are looking into it- We will find out 
what action has been taken in pursuance of the 
recommendation made by the Consultative 
Committee. 

SHRI Z. A. AHMAD: Does the hon. 
Minister realise that differences in wages, 
differences in salaries, between the Central 
Government employees and the State 
Government employees really violate the 
principle of equal pay for equal woirk ? This 
is a very serious thing. 

SHRI VIDYA CHARAN SHUKLA: I 
would request the hon. Member to realise the 
constitutional responsibility which overrides 
all other responsibilities in the national 
sphere. 
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SHRI M. M. DHARIA (Maharashtra) : 

Mr. Chairman, with due respect I beg to 
differ with the hon. Minister when he says 
that it is neither the constitutional nor the 
moral responsibility of the Central Govern-
ment to take care of the State Government 
employees. Sir, the Constitution and the 
Directive Principles are clear. I would like 
to draw the attention of the hon. Minister to 
article 43 which is very clear.   It says : 

"The State shall endeavour to secure, 
by suitable legislation or economic 
organisation or in any other way, to all 
workers, agricultural, industrial or 
otherwise, work, a living wage, 
conditions of work ensuring a decent 
standard of life and full enjoyment of 
leisure and social and cultural 
opportunities   .   .   ." 

When the Directive Principles are so clear, 
I do not know under what provision the 
hon. Minister says that it is not the 
constitutional responsibility of the Central 
Government. 

Secondly, Sir, so far as the moral aspect is 
concerned, the Central Government 
employees and the State Government 
employees stay and live in the same city or 
town and when that difference between their 
dearness allowance exists when they are 
doing the same job, it creates all possible 
difficulties and agonies in the life of those 
who are working under the State Govern-
ments. Is it not the duty of the Central 
Government to see that that sort of disparity 
does not remain ? Further is it not the 
responsibility of the Central Government to 
see that so far as wages are concerned, they 
are related to the minimum needs of the 
common man ? When the prices are going 
up, when the Government is failing in its 
duty to curb the prices by adequate 
measures, is it not the moral obligation of 
the Central Government to see 

that at least the difference in dearness 
allowance is paid ? May I know what the hon. 
Minister has to say in this regard ? 

SHRI VIDYA CHARAN SHUKLA: Sir, I 
would like to know from the hon. Member 
what he understands by the word 'State'. Does 
it only mean the Central Government? 

SHRI M. M. DHARIA : Both. 

SHRI   VIDYA   CHARAN SHUKLA: In 
that case we have said that this is a 
responsibility which is to be shared between  
the  Central Government and the State  
Governments.    The   Central Government 
looks after its   own   employees   and   the   
State   Governments look  after  their  own  
employees   and this    responsibility,    which    
has   been mentioned in the Directive 
Principles, as far as the State  Government   
employees are concerned, would be handled by 
the State   Governments   themselves.   As far 
as the Central Government is concerned, we are 
responsible for our own employees.   As far as 
the difference is concerned, I have already 
conceded and  I  hold that there  is  a difference 
which is not very good; we would  like that it 
should  go  and  we should also see that genuine 
difficulties of the employees, whether Central 
Government  employees   or  State   Govern-
ment employees, are removed.   But the 
responsibility of such removal will have to be 
divided between the State Governments and   
the   Central   Government. That is the only 
thing I am mentioning.   I am not disputing the 
needs.   I am not disputing the existence cf the 
difference; the only thing I am saying is that the 
responsibility has been divided, the 
Constitution has divided the spheres   of  
responsibility   and    action. That is what I have 
been emphasising. 

SHRI M. M. DHARIA: Mr. Chairman, we 
have accepted a unitary-cum-federai structure 
and maintenance of the price-level is the duty 
of the Central Government. If the Central 
Government is failing in its duty, then 
naturally it becomes the moral and 
constitutional obligation of the Central 
Government as such. 



3863     Calling attention to a matter    [ RAJYA SABHA ]   of urgent public importance     3864 

MR. CHAIRMAN : Mr. Chitta Basu. 
SHRI   CHITTA   3ASU    (West    Bengal) :  

Mr. Chairman, the State Government 
employees of ditferent States have been 
demanding parity in the matter of dearness   
allowance  with  the   Central Government 
employees.    As a  matter of    fact,    several   
State   Goevrnments have also granted this 
parity and they have  granted  dearness   
allowance   on the  basis  of  the  Central   
Government rates.    Now we find that the 
Government of India has sought to divide the 
State  Government  employees  and   the 
Central Government employees in two 
watertight compartments.    Particularly when 
the question is of national importance, the 
question of minimum wage, the question of 
dearness allowance, the question   of trade   
union   rights,   these employees cannot be 
divided into witter-tight   compartments,    
especially   when the   rights  of  citizens   are   
concerned. As a matter of fact several State 
Governments   have   also   approached   the 
Central Government to discharge their 
obligations  to   the   employees  on  this 
particular  point.    The  Government of India    
has    got  a  joint    consultative machinery in 
the case of Central Government employees.    
Now when these questions  are  of national  
importance, for example, dearness allowance, 
minimum wages and trade    union  rights, 
which  are there  as  a result more  or less of the 
Central Government's economic  and fiscal 
policy,  is  the  Government prepared to  set up  
a Sub-Committee to go into the matter and will 
the  Government    consult  the Finance 
Commission in regard to this    matter and fulfil 
its appropriate responsibility, so that these 
fundamental rights of the State  Government  
employees  may  be conceded,    because I 
know    in    many cases, so far as the   .   .   . 

MR. CHAIRMAN: Now you have put the 
question; let him answer it. 

SHRI CHITTA BASU: In the matter of 
dearness allowance and the upgradation of the 
scales of the professors the Government of 
India has agreed to meet a share of it. In this 
case the question is whether the Government of 
India is prepared to accept a share of the 
.responsibility which the State   Governments  
have  to   bear   in | 

view   of  these  fundamental   questions of 
national importance. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
the last question of the honourable Member, I 
have already replied. As far as the question of 
making a distinction between the Central 
Government's and State Governments' 
employees is concerned, I have already made 
my position clear. It is not a question of our 
dividing or malting any differentiation 
between the State Governments and the 
Central Government or making any water-
tight compartments ar otherwise. It has been 
done oy the Constitution of India and we 
have to work under it. 

SHRI CHITTA BASU:   No, no. 

SHRI  D.    THENGARI    (Uttar   Pradesh) :   
Sir, I do not expect the Central Government to 
help the cause of the  State  Governments' 
employees  inasmuch  as    the    Central   
Government cannot     cater     justice    to    its     
own employees.    But that apart, the whole 
question of wages  is being treated in a slipshod 
manner.    I should like the Government to 
apply its mind to the question  of evolving  a  
national wage policy   and  the   national   
policy   questions cannot be treated in an  
isolated manner.   So will the Government 
think of evolving a national wage policy in the 
next Plan period ?    And secondly, will the 
Government appoint,  at least for the Central 
Government employees, a third Pay 
Commission so that in the light  of  the  
recommendations   of  the third Pay 
Commission which would be meant for  the   
Central   Government's employees, the pay-
scales, emoluments and other things of the 
State Governments' employees also can be 
reflxed ? So, regarding the evolution of a natio-
nal wage policy and the appointment of the Pay 
Commission I should like the Government to 
clarify its stand. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
as far as the national wage policy and other 
things are concerned, I have already made 
my position clear that whatever policy we 
might evolve, it will only be concerned with 
the Central Government's employees.   It 
would 
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not cover the State Governments' employees. 
As far as the Pay Commission and other 
questions are concerned, I do not think there is 
any proposal to appoint any Pay Commission. 

SHRI KRISHAN KANT (Haryana) : May I 
know from the honourable Minister if it is a 
fact that the Finance Commission is also 
considering the question of dearness 
allowance in the States, as . was mentioned by 
the Finance Minister some time back ? And if 
is it possible or feasible that the Finance 
Commission may give some interim 
recommendations in this respect so that the 
hardships of the Government employees in the 
States may be remedied ? As far as the 
question of a third Pay Commission is 
concerned, I am sorry, Sir, the Minister does 
not know, the National Federation of Indian 
Railwaymen have already put forward a 
proposal that the third Pay Commission should 
be formed so that the whole question can be 
xeconsidered without going on an agitation 
again and again. I do not know how the 
Minister says he does not know all these 
things. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
the honourable Member should be more 
careful while listening to my replies. I did not 
say that no Member has made the proposal. I 
said the Government have no proposal to 
appoint a third Pay Commission. 

SHRI KRISHAN KANT : Then what is the 
reaction of the Government, to it? 

SHRI VIDYA CHARAN SHUKLA : For 
that you should put a separate question. As far 
as the Finance Commission is concerned I am 
not aware of any such thing as the honourable 
Member has mentioned. 

 

(At this stage, Shri A. D. Mani approached 
the Chair.) 

MR. CHAIRMAN : I would like the 
honourable Members, I would beg of them not 
to come to me while the debate is going on. I 
am sorry for that. My attention is completely 
diverted. . . (Interruption.) . . and it is a 
disadvantage to the House. 

SHRI CHITTA BASU: Sir, your attention 
is for the entire House. 

MR. CHAIRMAN: That is what I am 
saying.   I am very glad to support 
you. 
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SHRI        CHANDRA SHEKHAR 
(Uttar Pradesh) : Sir, with your permission I 
again emphasise the point which was raised by 
my friend Mr. Mohan Dharia. It is a very 
serious matter. The Union Government, when-
ever pressure is put on them, will increase the 
salaries and dearness allowance of their 
employees and a person working in a city like 
Bombay or Calcutta, if he is a Centra] Govern-
ment's employee, gets Rs. 80 or Rs. IOO 
dearness allowance. In the same city another 
parson working in the same category of the 
State Government gets Rs. 50 or Rs. GO. It is a 
discrimination, though not strictly from the 
constitutional point of view, but from a 
psychological point of view. There is enough 
heart-burning among the employees of the 
State Governments. The Union Government 
cannot take this stand that it is the 
responsibility of the State Government only to 
see that, because under the Constitution it is 
the duty of the Central Government to see that 
imbalances are not created in the economy or 
in the development of the country. The 
Constitution has specifically given this duty to 
the Union Government to see that a balanced 
development in all sectors of economy and also 
of the population is there in the whole country, 
otherwise there will be imbalance. The 
Constitution is not so vague or without any 
power. I would humbly draw the attention of 
Mr. Shukla to article 249 of the Constitution in 
which it has been said that if there is anything 
necessary in the national interest and the 
Council of States, that is the Rajya Sabha, 
passes a Resolution by a two-thirds majority 
that the parliament should enact in the spheres 
which are specifically allocated for the States, 
it will be quite a valid enactment. I want this 
assurance from the Minister that if the Council 
of States passes such a Resolution that there 
should be equality in the salaries of the Union 
and the State Government employees working 
in the same condition in the same city,   wiH   
the 
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Minister will take steps to enact a law by the 
Parliament that the salaries should be paid on 
an equal basis? 

SHRI VIDYA CHARAN SHUKLA: I am 
not here to answer any hypothetical questions. 
Whenever a situation of that kind arises, then 
we shall determine what to do about the 
matter. 
REFERENCE TO R. S. S. ACTIVITIES IN     

THE     BANARAS     UNIVERSITY 
CAMPUS 

 

"On receipt of your letter I have made 
enquiries from Dr. P. K. Baner-jee, Sangh 
Sanchalak of Varanasi District and Dr. S. P. 
Pathak who organises RSS functions. Dr. 
Baner-jee has sent a renly that he has not 
heard of any RSS camp being held in    the    
University    campus.     Dr. 

Pathak has also intimated that no camp is 
being organised in the University campus. 
The University has not granted any 
permission so far." 

 


